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'’ PAPERS LAID ON THE TABLE

Papers Laid

‘" AUDIT REPORT ON CENTRAL GOVERNMENT
o Revenue Recerers

p A .

. THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : I beg to lay on the Table a copy
of the Report (Hindi version) of the Comptrol-
1er and Auditor General of India on Central
Government (Civil) Revenue ‘Receipts for the
year 1969-70, under article 151 (1) of the Cons-
titution. [Placed i in Library. See No.LT—
6%4/71).

ADMINISTRATION REPORT O DDA

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI I.K. GUJRAL) : "I beg to lay on the
Table a copy of the Annual Administration
Report (Hindi and Lnglish versions) of the
Delhi Development Authority for the year
1%9-70 under section 26 of the Delhi Develop-
ml. Act, 1957. [Placed in Library. Ses No.
LT—605/71). ' ’

NQTIFICATIONS UNDER ALL INDIA SERVICES ACT

s

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS SHRI
MOHSIN) : Oa behalf of Shri Ram Niwas
Mixdha, I beg to lay on the Table a copy cach
of the following Notifications (Hindi and
English versions) under sub-section (2) of sec-
tion 3 of the All India Services Act, 1951 :—

{i) The Indian Administrative Service
{Fixation of Cadre Strength) Twelfth
Amendment  Regulations, 1971,
published in Notification No. G.S.R.
946 in Gazette of India, dated the
19th June, 1971.

(ii) Th: Tenth Amendment of 1971 to
the Indian Administrative Service
(Pay) Rules, 1954 published ia noti.
fication No. G.S.R. 948 in Gazette
of India, dated the 19th June, 1971.

~ - (iii) The Indian Administrative Service
(Fixation of Cadre Strength) Elev-
enth Amencment Regulations, 1971,
published in Notificatioa No. G.S.R.
949 in Gazctte of .India, dated the
) 19th June, 1971. [Placed in Library,
- See No. LT—696/71}.

. JuLy 21, 1971

on the Table 172
Mysore Fire Force (MAINTENANCE oF Dimc'-
" PLINE AND REMOVAL FROM SERVICE) RULES

SHRI MOHSIN : Oan behalf of Shri K. C.
Pant, I b3 to lay on th= Table :—

(1) A copy of the Mysore Fire Force (Main-
tenance of Disxcipline and Removal from
Service) Rules, 1971, published in
Notification No. G.S.R. 203 in Mysore
Gazette, dated the Ist July, 1971, under

b jion (3) of 39 of the
Mysore Fire Force Act, 1964, read with
clause (c) (iv) of the Proclamation
dated the 27th March, 1971, issued by
the President in relation to the State of
Mysore. [Plaoced in Library. - See No.
LT—697/71]

(2) A statemeat explaining the rcasons as to
why the Hindi version of the above
Notification could not be laid on the
Table simultaneously. [Placed in Library.
See No. LT—698/71]. ’

MR. SPEAKER: When th: Minister is
laying papers on the Table on behalf of another
Minister, I should be informed beforehand.
We have to make adjustme=nts here. I have to
remind Ministers every day about it.

BouBAY CINEMA (GUJARAT FIRST AMENDMENT)
Rutes, Mysore CINeMAS (REGULATION)
RuLes, eTC.

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : I beg to lay on the Table :

(1) A'copy of the Bombay Cinema (Gujarat
" First Amendment) Rules, 1971 (Hindi
and- English versions) published in
Notification No. GH/G/63/BCR—3270/f
‘7291 in Gujatat Government Gazette,
dated the Ist May, under sub-section
(5) of section 9 of the Bombay Cincmas
(Regulation) Act, 1953, read with clause
(c) (iv) of the -Proclamation, dated the
13th May, 1971, issued by the President
in relation to the State of Gujarat.
[Placed in Library. See LT—699/71].-

(2) (i) A copy of the Mysore Cinemas
(Regulation) Rules, 1971, published



